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trade,  The Government should alsu issue
suitable directives to the Siate Govern-
ments fo; strict enforcement of the law
wnd %0 show no leniency and laxity in
dealing with the rackets involved  The
question of setting up an ndependent
authority 10 conduct o thorough piobe
into the unholy flesh_trade, besides in-
volving the social organisations in chech
ing their activities, should alsg be examin-
ed by the Government. Thank you
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SHRIMATI RENUKA CHOW.
DHURY (Andhra Pradesh): 1 wish to
associtag myself with what he spoke.
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Setting wp of more passport office in
Tamif Nadu for Issurance of passports

without inordinate delay

SHRI }. 8. RAJU (Tamil Nadu) : Mr.
Vice-Chairman, 1 bring to the notice of
the Government a serious problem being
taced by the passport office ay Trichina-
ppally in Tamil Nady because of which
the people of 12 Southern districts of
the Statc have to suffer undue hardship
in ge’etm'g passports.
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With a view to ease the workload of
Madras Passport Office and to render
quick service to the people, the passport
office was set up at Trichy on 28th March,
1983. But conwrary to the expectations
of the 22 passport offices throughout the
country, Trichy passport office happens
to be the fourth largest office, having
1o cater to over three and a half crores
of people of the disticts 'of Trichy, Tan-
jore, Quaid-E-Milleth, Puthukkot, Pasum,
pon, Ramnad, Kanyakumari, Kamarajan,
‘Madurai, Thindukkal, Nellaj and Chidam.
baram. Ang a vast majority of passport
seekers in Tamil Nadu hail from Trichy,
Tanjore, Quaid-E-Miileth, Ramnad and
Kanyakumari districty and all these dis-
tricts come under the jurisdicfion of
Trichy passport office. Because of ever-
increating vush at the office, there is
pandemonium and hue and cry amongst
passpor seekers at the office and the em-
ployees have to spend most of their time
in maintaining peace in the office. While
the office has a sanctioned strength of
126 permanent employees there are only
28 of them currently working. Unable
to cope up with the workload, they em-
ploy people on casual basis who make
howlers at times while processing appli-
cations due to lack of experience and
as a Tesult, issue of passport is further
delayed.

Till the year 1990, the situation was
better because around 94 thousand people
only applied for passports and that num-
ber could be handled by the just 28 effi-
cient employees and passports were promi-
ptly issued. But from 1991 onwards, the
number of applications increased to a
staggering number of two lakh and four
thousand, The acute unemployment pro-
blem in the country has driven many dis-
gusted youth to look for green pastures
abroad resulting ip ever-increasing de-
mand for passports. It takeg some five
months to ten months now for getting a
passport at Trichy while in most offices
in the country, the passport is issued
within a month. Yet the Tr.chy Passport
Officer, Mr. John Britto, is optimistic of
bringing down this peirod to just four
months if things do not get worse. But
unfortunately, the passport office 'not
only lacks the required strength of staff
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but also modern equipments to meet the
modern-day requirements, While com-
puters could be found ip rail and bus
ticket counters, there is no computer pro-
vided in the passport office. For example,
just to make sure that a second passport
is not issued to the same person, the
employees have to sit over a heap of files
and spend hours to see them. It is a
matter of regret that a passport office has
remaned neglected this way. Because
of such neglect, forgery of passports and
even cofrupt practices by the agents take
place, putting the common man to diffi-
culties.

In an age where many nations issue
passports to all its citizeng just as ration
card for identity, it is saddening that
people have tg rup from pillar to post
to get a passport in Tamil Nady, While
there is just one passpori office at Trichy
for three and a half crores of people, there
are three passport offices at Kochi, Ko-
zhikode and Trivandrum in Kerala whch
has only three crore population. 1 have
nothing against Keraila having three offi-
ces. What I say is, there should be a
limit to the magnitude of neglect to the
people of a region. Your Operation
Blackboarq and Navodaya Schools, have
remaned only on paper at least in case
of Tamil Nadu. The oft-spoken Jawahar
Rozgar Yojna has only increased the num.-
ber of unemployed and your economic
reforms have broken the backbone of the
poor, The disgusted youth have no option
but to get a passport in order to save
him ang hig family from poverty. So 1
ask, can’t you let him have this passport
at least? A grave injustice has been
done to Tamil Nadu. Therefore, the
Centre should not waste any time in
meeting the public demand. If you can
set up three passport offices for three
crore people, you can very well set up
five passport offices for the five-and-a-half
crore people of Tamil Nadu. In addi-
tion to Madras and Trichy, three more
passport offices should be set up a; Madu-
rai, Coimbatore and Villupuram, to cater
to the needs of the people of adjoining
d’stricts, Then alone, the people of Tamil
Nadu would be able to get their pass~
port within a short time, like in other
States. This would not involve any re-
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curring expenditure because of the reve-
nue collected by way of fees, etc. Fur-
ther, passport to more persons would help
us in reducing the bulk of unemplayed.
This would also help us in earning pre-
cious foreign exchange, in the form of
remittances. Therefore, 1 urge upon the
Government to set up passport offices at
Madurai, Coimbatore and Villupuram,
without further delay.

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu) : Sir, I associate
myself with the Spec’al Mention made by
Mr, Raju.

SHRI S MUTHU MANI (Tamil
Nadu) : Sir, I also associate myself with
it.

Need for Liberal Financial Assistance to
Tamil Nadu for speedy implementation
of land reforms

SHRI S. MUTHU MANI (Tam.1
Nadu): Mr, Vice-Chairman, Sir, 1 rise
to draw the attention of the Government,
through this House, towards the need to
give I'beral financial assistance to Tamil
Nadu for effective and speedy implemen-
tation of lang reforms,

Right from 1961, when the Tami} Nadu
Land Reforms Act came into force, till
Febmary, 1992, 1,80,760 acres of land
were notified as surplus by the  State,
and distributed to 1,19,912 landless poor.
Unless the distributed lands are reclaim-
ed and brought umer cultivation, the very
purpose of land reforms cannot be achie-
ved. Unfortunately, the beneficiaries are
s0 poor that they are not in g position
to turp the fallow or dry or barren lands
into fertile ones, for want of monsy.
Currently, Rs. 1,000 per acre is given by
both the Central and State Govenments,
on a 50 : 50 basis, for reclamation. But
this amount is too meagre, As such, the
request of the State Government to en-
hance it to at least Rs. 10,000 should be
accepted by the Centre.

It is the avoweq policy of the All-
India Anna DMK Government that the
poor agriculturists who cultivate about
75 per cent of the total 135 lakh acres
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of cultivable land in Tamil Nadu, either
as tenants Or as agricultural labourers,
are made the owners of the land, The
cost of implementing this scheme e eeti-
mated at around Rs. 5,000 crores, The
village house-site survey and settlement
scheme is  underway in Tamil
Nady, meant to give title deeds of resi-
dential sites to over 50 lakh familes.
Proposed to be completed during the
Eighth Five-Year Plan, it would cost about
Rs, 40 crores. Therefore, the State has
sought Central assistance, at least, on
50 : 50 basis. Other schemes of land re-
forms, like town survey, hill survey, land
records and computerisation, title deed
pass-book system, publication of land
maps, aerial photography and preserva-
tion of land records, require about Rs. 60
crores. But the State Government, umn-
fortunately, suffers from paucity of funds.

The Tamil Nadu Government is work-
ing on a special plan to raise resgurces
through financial institutions, such as the
Land Development Bank But the
NABARD would have to relax its present
policy and come out in a big way, under
some directions from the Government of
India, to allow the Lang Developmont
Bank and other financial institutione to
release this amount to the tiller of the
soil of enable him to get the title of the
land. The Government of Indiz shounld
stand surety for thig amount, as the State
Government does not have the required
staming to withstand such , huge finan-
cial burden.

In spite of the grea; financial constraint,
the Tamil Nadu Government is serious
in implementing the land reforms policy,
making the tiler the owner of the land,
assigning waste ands to the landless poor,
particularly, the Scheduled Castes and
Scheduled  Tribes, assigning house-site
title deeds, abolition of benami holdings
and invalidating benami transactions that
took place between 1958 and 1960, These
matters were elaboratelf explained by
the Tamil Nadu Government st the Re-
venue Ministers’ Conference hekd on 14th
March, 1992 iy New Delbi,



